as this can be cifected only through
the combined and coordinated action
by the Government ag a whole, and
the wholehearted cooperation of tihe
State Governments directly concern-
ed with some of these factors,

Resignation of Chairman,
poration of India

Food Cor-

554, Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Bibhuti Mishra:
Shri 8. M. Banerjee:
Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:
Shri Umanath:
Shri Indrajit Gupta:
Shri Warior:
Shri Prabhat Kar:
Shri Vasudevan Nair:
Shri D. J. Naik:
Shri Kapur Singh:
Shri P. H Bheel:
Shri P. K. Deo:
Shri Bade:
Shri Linga Reddy:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri Mohammed Koya:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shrj S. C, Samanta:
Shrimati Renu Chakravartty:

Will the Minister of Food, Agricul-
ture, C ity Devel t and
Cooperation be pleased to state:

(a) whether the Chairman ot the
Food Corporation of India has re-
signed;

(b whether it ig a fact that he
called for a change in the Govern-
ment policy on the allocation of land
for cash crops and suggested the ex-
tension of levy sy~em for foodgrains
to cash crops; and

(c) if so, whether Government find
itself in agreemert with his views?

The Minister of State in the
Ministry of Food, Agriculture, Com-
munity Development and Coopera-
tion (Shri Govinda Menon): (a) No,
Sir, Shri T. A. Pai relinquished
charge of hig office as Chairman of
Food Corporation of India after ex-
piry of his term of office of one year.

(b) No, Sir. Shri Pai is reported
to have cxpressed his opinion at a
press confcrence in the following
words: —

“The conversion of land where
food is grown to non-agricul-
tural purposes should be
severely restricted. After ail,
export crops like coffee, tea,
rubber, pepper, cardamom,
cashew nuts do not compete
with the food crops and take
away land which is su.. ble
for food crops. Land where
jute is grown, of course,
compete with food crops, but
then jute is a foreign ex-
change saver. In the case
of sugar-cane and other com-
mercial crops, it seems {o be
necessary to insist on mini-
mum standards of agriculture
preventing the uneconomte
use of land, which could
grow better food. If politics
were to have an upper hand
in these matters economic
planning has no sense”,

(¢) The Government is fully aware
of the need to keep a balance bet-
ween cash and food crops,

Motor Transport Taxation

555. Shri P. R. Chakravert::
3hri K. N, Tiwary:
Shri Shree Narayan Das:

Will the Minister of Transport,
Aviation, Shipping and Tourism
be pleased to state:

(a) whether Government have con-
sidered the suggestion of the Chair-
man of the Indian Road and Trans-
port Development Association rela-
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ting to the co-ordinated and standar-
dised approach to motor transport
taxation and moter vehicles laws;

(b) if so. the si¢ns taken to consoli-
date and improve laws, rules and re-
gulatjons; ard

(c) the attempts made to facilitate
g:cater flow of traffic among Sta‘es,
both cf goods snd passengers through
larger issue of inter-State route per-
mits?

The Minlster of Transport, Avia-
tion, Shipping and Tourlsm (Shri
8anjiva Reddy): (a) and (b): Sug-
gestions have from time to time been
recetved from motor transport asso-
cilations and others, including the
Indian Road and Transport Develop-
ment Association, regarding matters
connccted with motor vehicles taxa-
tion and regulation in this country.
The Government of India have ap-
pointed a high-level Committee, un-
der the chairmanship of Dr. B. V.
Keskar, to examine all aspects of
motor vehicles taxation and recom-
mend measures necessary for remedy-
ing the present situation. Further
action will be taken on receipt of
the Committee’s report.

So far as rcgulation of road trans-
port is concerned a comprehensive
Bill to amend the Motor Vehicles
Act, 1939 was introduced in the Rajya
‘Sabha in the last session,

(¢) Through the efforts of the
Inter-State  Transport Commission
appointed by the Central Govern-
ment under Section 63A of the Motor
Vehicles Act, 1938, reciprocal agree-
ments for oneration of transport
vehicles have been concluded bet-
ween amost all contiguous States.
Eleven agrcements have been conclu-
ded between the States concerned for
operation of motor vehicles on long
distance routes covering more than
two States, The Commission have also
fixed quotas of regular public carrier
permits on 16 long distance inter-State
routes. Out of the 728 permits, direct-
ed to be issued by the Commission on
these routes, 163 have already been
granted.
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The number of public carriers Jpe-
rating on inter-State routes on regu-
lar permits was 6,599 in 1962. It
increased to 21,490 in 1964,

HiRTaet aIw

"557. 5 Ro ®yo fydaY :
Wt WTTER WY ST ¢
it gulw gaar ¢
st §o Wo ww :
st Wo Wo TEWT :

w7 qfcagd, Jywww, Awew aw
qdza T g T w7 g 76 e
1966-67 § @raat A grafw dai
H st & famfr & gryeaY & ar &
afircerr Hawm o afcagT wama
T 997 99% fradt i = age
forar ST AT gwE wed FEwY & Frfor
9T FT SHTq TR !

ofcagm, Iywaw AlagA, st aden
st (st woftw Xwdt) : avradl W)
gfor qal 3 g afgq, ¥F7 g6
af @Yot & ww ¥ w9 i wga ey
AT guEw wEw & fAawior w1 93 Fwqer
@ afEgr WR famea damT gra
fray T T § 1 WTEETEET T wAT-
4 T TETL KT qTHT & famior ¥ faeiray
FEAAT ALY FLATE | U AT 1966~
67 ¥ adt ¥ fakr Y D & 1 freiiw
AT T, 1966—67 F T ETGTH
=T geFl qC Av famior w14 @ o
qicT T4 AN TG AT HAS AEY TEAT )

Credit to Farmers by Food Corpora-
tion of India
558, Shri Subodh Hansda:
Shri S. C, Samanta:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Shrj M. L. Dwivedi:

Will the Minister of Food, Agricul-
ture, C ity Devel t and
Cooperation be pleased to state:

(a) whether the Food Corporation
of India has entered into some type

Dev





